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Counse 1 'for the dpplicant 'Shr i J.K Karn,

Shri J.K.K@rn, learma cunsel for the arplicant

prays for some time to amerd the 0.A., pPrayer granted,

Let the case be fiked on 21. 05 1996 for ddmissmn.
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Counsel for the applicant : Shri M.r.Dixit.

shri M.E.Dixit appearing on behalf of
shri J.K.Karn, prays for a short adjournment on account
of his illness, deOU.rI"mEHt grarted. '

TheCdse is aiJourned to 27.05,1996 "for

| admiss.ion,
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applicant seeks permission to w1thdraw

Permission is granted. This application is diémissed

as withdrawn.
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Shri J Karn, the learned counsel for the

this application,
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